
REGISTERED No. P 390.

DROIT

Orissa Gazette
• PUBLISHED BY AUTHORITY.

No. 9. CUTTACK, FRIDAY, FEBRUARY 26, 1937.

Separate paging is given to this Part, in order that it may be filed as a separate compilation.

PART III.
Regulations, Orders, Notifications, Rules, etc., issued by the 

Governor and by Heads of Departments.

East—By the boundary of mauza Kala. 
handia acquired in Block “B”,

South—By part of plots nos. 56, 64, 65, 
66, 67 and 74,

West—By plot no 20 Irrigation Depart­
ment land;

Block B—area 2-76 acres mauza 
Kalahandia.

North—By part of plots nos. 701, 699, 
765, 768, 772, 774, 776, 783, 
784, 782, 787 and 789,

East—By plot no. 679 Irrigation Depart­
ment land,

South—By part of plots nos. 702, 700, 
704, 765, 764, 763, 768, 769, 
770, 771, 772, 773, 784, 785, 
787 and 789 and boundary of 
mauza Andhaipali,

West—By the boundary of mauza
Andhaipali acquired in Block 
“A”;

are required within the aforesaid villages of 
Andhaipali and Kalahandia.

HOME, REVENUE AND FINANCE 
DEPARTMENTS.

NOTIFICATIONS.

The 17th February 1937.

No. 662—La-19-R.—Whereas it appears
to the Government of Orissa that land is 
required to be taken by Government at the 
public expense for a public purpose, viz., 
for retired line of the Kapali right 

4-A in the villages ofembankment 
Andhaipali and Kalahandia, pargana Eandia- 
orgada, zila Balasore, it is hereby notified 
that for the above purpose two pieces of land 

less, 3-75 acres bounded

no.

more ormeasuring, 
on the-—

Block A—area 0 99 acre—mauza 
Andhaipali.

North_By part of plotsnos.
plot no. 20 Irrigation Depart­
ment land and boundary of 

Kalahandia,

64 and 65 and

mauza
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The 10th February 1937.This notification is made, under the 
provisions of section 4 of Act I of 1894 to 

all whom it may concern.
A plan of the land may be inspected in 

the office of the Land Acquisition Denntv Collector, Irrigation ™ V

the Executive Engineer, Northern

No. 705-R.—The Governor is pl 
to direct that the following amend shall be made in the Home, Revenue*110^ 
Fiuauce Departments'notification no. H ci ail4 
the 1st April 1936 published at paat°4 
Part III of the Orissa Gazette, dated thoV’

April 1936.

Branch, Cuttack, or in

that of 
Division, Cuttack.

Objections to the acquisition, if any, filed 
under section 5-A by any person interested

of that section on or 
21st March 1937, before the

Amen dm ent.

“ parlakimedi, the Bodo.For the words 
khimidi and the Surangi Maliahs ^ 
words .“Parlakimedi, Bodokhimidi, Surano* 
Mandasa, Jarada, Jalantra and the Budara* 
singi Maliahs99 shall be substituted, with 
effect from the 1st April 1936.

within the meaning
before the 
Collector of Balasore, will be considered.

P. T. MANSFIELD, 

Chief Secretary to Government.

The 20th February 1937.
a Record-No. 713-S-19/37-R.-rWheN.s^0.11cctor ^3^1, in ,ho

WjaS » the Recotd-ol riehts in respect ot the’said villages on the 
district of Ganjam. h P Goyernor of 0rissa, in exercise of the powers vested m hun 
dates noted against t , ^ l67 of tb0 Madras Estates Land Act, 1908 (Madras Act I of
190s') ^hereby0declares that a Rccord-of-rights has been finaUy published for each of the 

said villages:—
Date of publication.Names of villages.

Name of the Estate.

1. Turubudi

2. Purnatentulia
12th December 1936.Surangi

• •

3. Bahuliya • •
13th December 1936.

4. XJllama

5. Nandini (hamlet ofSantrapur)

6. Nuvagodo

t i-

14th December 1936.

7. Podadigi

8. Gowdogam

9. Sannodumula

15th December 1936.• •

12th December 1936.Bodokheinidi
13tb December 1936.• •

By order of the Governor,
P. T. MANSFIELD, 

Chief Secretary to Government.

EDUCATION, HEALTH AND mSELF-GOVT. DEPARmENL°CAL dated the 10th July 1934, issued by the 
Government of Bihar and Orissa:—

(1) Geography-Class IV.notification.
23rd February 1937. For the second sentence substitute “ More 

detailed knowledge about the natural area^in 
which the school is situated, i.e., the Coastal 
Plains (Puri, Cuttack and Balasore districts 
and part of Ganjam), the dissected 
(Sambalpur and Angul districts,

The
No. 1111-E.—The Governsaro pleased to approve the 1 of Oris«

moots in the syllabus fo/°^g amend
blishod with notifies P*maU schools

2*C9.E., plateau 
some of the
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Orissa States) or the Highlands (Koraput and 
Ganjam Agency tracts including the Khond- 
mals, other Orissa States)”.

(2) Geography—Class V.
Substitute for the first sentence “Study of 

the three natural areas • making up the 
province as specified in the syllabus for 
class IV.
Orissa States the geography of which should 
be studied along with that of the province”.
(3) Books required by teachers—No. 4.

Omit the words “Bihar and”™

the Government of Orissa 
make the following rules :_

RULES UNDER SUB-SECTIONS (3) AND 

(4) OF SFCTlOFt 26.

1. litle.—These rules may be called the 
Orissa Paymont of Wages Rules, 1936.

2. Definitions.—In these rules, unless 
there is anything repugnant in the subject 
or context,—

(a) “tbe Act” means the Payment of 
Wages Act (IV of 1936);.

(b) “the Authority” means the authority 
appointed under the sub-section (1; of 
section 15 of the Aot;

arc pleased to

These areas comprise also the

By order of Governor, 
M. HAMID, 

Secretary to Government. (c) “the Chief Inspector of Factories” 
means the Chief Inspector of Factories 
appointed under sub-section (2) of section 10 
of the Factories Act (XXV of J.934);

(cl) “the Court” means the court men­
tioned in sub-section (1) of section 17 of the 
Act;

(e) “deduction for breach of contract” 
means a deduction made in accordance with 
the provisions of the proviso to sub-section 
(2) of section 9 ;

(/) “deduction for damage or loss” means 
a deduction made in accordance with the 
provisions of clause (c) of sub-section (2) of 
section 7;

(g) “Form” means a form appended to 
these rules;

(h) “Inspector” means the inspector 
authorized by or uuder section 14 of the 
Act;

LAW AND COMMERCE 
DEPARTMENT.

NOTIFICATIONS.

The 19th February 1937.

Nd. 1243—lll-L.-4/37-Com.—In exer­
cise of the power conferred by clause (b). 
of rule 2 of the Workmen’s Compensation 
(Transfer of Money) Rules, 1935, the Govern­
ment of Orissa are pleased to designate the 
Director of Development, Orissa, for the 
purpose of performing the functions of 
“authorised Officer” under the said rules, 
in the province of Orissa.

By order of the Governor, 
C. G. NAIR, 

Secretary to Government.

(i) “person employed” excludes all 
persons to the payment of whose wages the 
Act docs not apply;

(/) “section ” means a section of the Act;
(k) “paymaster” means an employer or 

other person responsible under section 3 of 
the Act for the payment of wages;

(l) words and expessions 
Act shall be deemed to have the same moan­
ing as in the Act.

The 19th February 1937.

w 19£<i-Com—Intimation having been 
eived of the outbreak of plague at Karachi, 

it is hereby notified for general information

- js*
wiU be enforced m the ports w 

essels arriving from Karachi.

c. G. NAIR,
to Government.

defined in theroc

Section 26 (3) (a).

3. Register of Fines.—(1) In any factory 
in respect of which the employer has obtain­
ed approval under sub-section (1) of secti'- u 
8 to a list of acts and omissions in respect of 
which fines may be imposed, the paymaster 
shall maintain a Register of Fines in Form I.

(2) At the beginning of the Register of 
Fines them shall be entered serially number, 
cd the approved purpose or purposes ou 
which the fines realized are to be expended.

sea
against v

Secretary

i / The'24th February llJ37.
J.. 1321

^ci.».ittoP“r'S,0“hfpT™i of Wages
(2) of section 26 witb section 22b.1SSoS6UlBW<X..180,),
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(3) When any disbursements arc made Section 26 (3) (e), (!) ( )

from the fines realized, a deduct entry of the Prescribed , authority—inc Ui.ef
amount so expended shall be made in the inspector of Factories shall c e au ority 
Register of Fines, and a voucher or receipt competcnt to approve, under sub-section (1)
in respect of the amount shall be affixed ^ section 8, acts and omissions in respect
to the Register. If more than one purpose ^ which fines may be imposed and, under
has been approved the entry of the disburse- sub-section (8) of section 8, tho purposes « n
rcent shall also indicate the purpose for which the proceeds of fines shall be expended.

lO.A'P'plication in respect of fines.—Every 
the power to impose 

acts and omissions

which it is made.
4. Register of deductions for damage or 

loss.—In every factory in which deductions 
for do mage or loss aic made the paymaster 
shall maintain the Register required by sub­
section (2) of section 10 in Form II.

5. Register of Wages.—A Register of 
Wages shall be maintained in every factory 
and may be kept in such form as the pay­
master finds convenient but shall include 
the following particulars:—

(a) the gross wages earned by each
person employed for each wage 
period;

(b) all deductions made from those
wages, with an indication in each 
case of the clause of sub-section (2) 
of section 7 under which the deduc­
tion is made;

(<•*) the wages actually paid to each 
person employed for each wage 
period.

6. Maintenance of Registers.— The regis­
ters required by rules 3, 4, 5 and 17 shall 
be preserved for twelve months after the 
date of the last entry made in them. '

employer requiring 
fines in respect of any 
on the part of employed persons shall send 
to the Chief Inspector of Factories —

(a) a list, in English, in duplicate,
clearly defining such acts and 
omissions;

(b) in cases where the employer himself
docs not intend to be the sole person 
empowered to impose fines, a. list, 
in duplicate, showing those appoint­
ments in his factory of which the 
incumbents may pass orders impos­
ing fines and the class cf establish­
ment on .which the incumbent of 
each such appointment' may impose 
fine.

11. Approval of list- of dels and omis­
sions.—The authority appointed under rule 
9 on receipt of the list prescribed in clause (a) 
of the preceding rule may, after such enquiry

* as he considers necessary, pass orders 
cither—

(a) disapproving the fist 
(l) approving the

°nSWal f0rm
fm- in which 
,b.e consid.crod

llst either in their
or as amended bv
tCoaheS£ **** 

the 8Pproved

Section 20 (3) (c).

7. Weights and Measures.—(1) All 
weights, measures or weighing machines 
which are used in checking, or ascertaining 
the wages of persons employed in any factory 
f hall be examined at least biennially by an 
Inspector who may prohibit the use of any 
weight, measure, oi weighing machine which 
he finds to register incorrectly.

list,
provided that no order disapproving or 
amending any list shall he passed unless the 
employer shah have been given an oppor­
tunity oi showing cause orally or in writing
why the list as submitted by him should he 
approved.(2) If the Inspector considers than any

action should be taken under the Indian 
Weights and Measures of Capacity Act 
(XXXI of 1S71), ortho Indian Pena! Code 
(XI.V of IS1 0), he may seize the article in 
question and shall record his opinion and 
«oiul it to the District Magistrate for such 
action as ho may think fit.

\% Posting oj list—The employer shall 
display at or near the main entrance oi the 
factory a copy in English, together with a 
literal translation thcrcoi, in the language
ot vhc maymty '■'he persona employed 
therein, el the llst approved under vole 11.

Persons authorized to impose fines _ 
T5o due may he Imposed by any TC,„0I1 
other than au employer, M & ^ A Vy

\4. Procedure in i .
deductions. Any person deavhL f™8 
a on an employed person or u,
deduction tor damage or W, A v
personally to the raid person^ 
ovntanon, or damage or\a,& ^

13.
Section 26 (3) (d).

8. Xotice of doits of payment.—The pay­
master shall display, in a conspicuous place 
at or near the main entrance of the factory, 
a notice, in English and in the language 
■ >f the majority of the persons employed 
therein, giving for not less than two months 
in advance, the days on which wages 
If be paid

are

r *
ro<.v 1 Or^ i
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which the fine or- deducatio.n is proposed to be 
imposed and the amount of the. fine or 
deduction, which it is proposed to • irnpbse, 
and shall hear, his explanation in the pre­
sence of at least one other persofi.

shb-tiile (2); no deduction for breach of 
contract shall be made from, any person who 
has complied with these conditions.

Section 26 (3) (t).
17% Advances.—(1) An advance of wages 

not already earned shall not, without the 
previous permission of an Inspector, exceed 
an amount equivalent to the wages earned 
.by the employed person during the preceding 
two calendar months, or if he has not been 
employed for tMt period, twice the wages he 
Is likely to' earn during the two subsequent 
calendar months;

(2) The advance ~ may be recovered in 
instalments by deductions from wages spiead 
over not more than twelve months. No 
instalment shall exceed one-third, or where 
thh Wages for any wage-period are not moiC 
than twenty rupees, one-fourth of the wages 
for the Wage-period in respect • of which the 
deduction is made.

(3) The amounts of all advances sanctioned 
and the repayments thereof shall be entered 
in a register in Form III.

Section 26 (3) (a).
18. Annual Return.—In respect of every 

factory in which during the calendar year any 
fines have been imposed or any deductions 
for breach of contract or for damage or loss 
have been made from wages, a return shall be 
sent in Form IV so as to reach the Chief 
Inspector of Factories not later than the loth 
of February following the end of the calendar 
year

15. Information to. 
person. imposing a fine or directing the 
In akin g of. a deduction for damage or loss 
shall at once inform the paymaster .of all 
particulars, so that the register‘ prescribed 
in Rule 3 or Rule 4 may be duly completed.

paymaster.—The

% Section 26 (3) (g)> ' ''
16, Deductions for breach of contract.— 

(1) No deduction for breach of contract 
shall be made from the wages of an 
employed person who is uiider the age of 
fifteen years or is a-woman. • - ~ ,

(2) No deduction for breach of contract shall 
be made from the wages- of any employed 
person unless— • 1

r -i

(a) there is provision in writing forming 
of the terms of the contract ofpart

employment requiring him to give notice of 
the termination of his employment and

(i) the period of this notice does not 
exceed fifteen days or the wage- 
period, whichever is less; and

(») the period of this notice does not 
exceed the period of notice which 
the employer is required to give 
of the termination of that employ­
ment;

to which it relates.(b) this rule has been displayed in English 
and in the language of the majority of the 
employed persons at or near the main 
entrance of the factory and has been so 
displayed for not less than one month before 
the commencement of the absence in respect 
of which the deduction is made;

Section 26 (3) (i).
19. Costs.—(1) Where the Authority or 

the Court, as the case may be, directs that 
any costs shall not follow the event, he shall 
state his reasons for so doing in writing.

(2) The costs which may be awarded shall 
include—

(c) a notice has been displayed at or 
near the main entrance* of the factory giving 
the names of the persons from whom the 
deduction is proposed to be made, the num­
ber of days’ wages to be deducted and the 
conditions (if any) on which the deduction 
will be remitted:

incurred on(a) the charges necessarily
account of court-fees;

(b) the charges necessarily
subsistence money ‘ 
and

(c) pleader’s fees which shall ordinarily
bo Rs. 10 provided that the Autho­
rity or the Court, as the case may 
be, in any proceedings, may reduce 
the fee to a sum not less than 
Rs. 5 or increase it to a sum not 
exccoding Rs. 30.

(3) When a party engages more pleaders 
than one to defend a case, he shall be allowed 

sot of costs only.
20. The Authority or the Court, as tho 

case may be, may fix fees on the payment 
of which any person entitled to do so may

incurred on 
to witnesses;

Provided that where the deduction is 
proposed to be made from all tho persons 
employed in any departments or sections 
of the factory, it shall be sufficient, in lieu 
of giving the names of the persons in such 
departments or sections, to specify the 
departments or sections affected.

(3) No deduction for breach of contract 
all exceed the wages of the person employed

for the period by which the notice of 
termination of service given falls short of < hn 
period of such notice required by tho contract
of employment.

(4) If any conditions have been specified 
in the notice displayed under clause (c) of

sha

one

j

,
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ppeal Five Rupees.obtain copies of any documents filed with 
e Authority or the Court, as the case 

may be:
Provided that the Authority or the Court, 

as the case may be, may, in consideration of 
the poverty of the applicant, grant copies 
free of cost.

a(to) For every 
lodged 
Court.

thewith

that the Authority or the CourtProvided
in consideration of the poverty of the 

remit this fee:may, m 
applicant, reduce or

Provided further that no fee shall be 
chargeable in respect of an application pr$, 
sented by an Inspector.Section 26 (3) <fc).

21. Fees.—The fee payable in respect of 
proceedings under the Act shall be:—

Four annas in respect of 
each witness.

annas.

Section 26 (3) (Z).
22. Abstracts.—The abstracts of the Act 

the rules made thereunder to be 
under section 25 shall be in

(t) For every application 
to summon a witness.

(it) For every other appli- Eight 
cation made by or on 
behalf of an individual 
person before the 
Authority.

and of 
displayed 
Form V.

Section 26 (4).
23. Penalties.—Any breach of rules 3, 4, 

5, 6, 8, 12, 15 and 18 of these rules j&all be 
punishable with fine which may extend to 
two hundred rupees.

for eachFour annas
member of the group, 
subject to a maximum 
of five rupees.

(iti) For every other appli­
cation made by or on 
behalf of an unpaid 

before thegroup 
Authority.
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FORM I.

Begister of Fines. 

........ Factory..........

Whether 
workman 

showed cause 
against fine 

or not.
If so,enter date

Act or 
omission 
for which 

fine
imposed.

Serial
No.

Father’s
Name.

Date and 
amount 
of fine 

imposed.

Depart­
ment.

Date on 
which 
fine

realised.

Name. Rate
of

Remarks.Wages.

1 2 3 4 5 6 7 8 9 10

FORM II.

Register of Deductions for damage or loss caused to

DEFAULT OF THE EMPLOYED PERSONS.
THE EMPLOYER, BY THE NEGLECT OR

Factory,

Whether 
worker 

showed cause 
against 

deduction 
or not.

If so, enter 
date.

Date
and

amount 
of de­

duction 
imposed.:

Date on 
which 
total 

amount 
realised.

y Nos. of 
instal­
ments, 
if any.

Damage 
or loss 
caused.

Father’s
Name,

Serial Depart­
ment.Name. Remarks.No.

t

7 83 4 5 6 92 101

i

FOEM III.

Register of advances made to employed persons.
r
•• Factory,

Dates on 
which 
total 

amount 
repaid.

I No. of 
instalments 

by which 
advanco 

to be repaid.

Purpose(s) 
for which 
advance 
made.

Date and 
amount of 
advance 
made.

Postpone­
ments

granted.
Depart­
ment.

Father’s
Name.

Remarks.Serial
No.

Name.

987 10654321

r? *& l
• v
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FORM IV. i

Deductions from wages.

Return for the year ending 31st December 19 .

1. Name of factory and postal address.,

2. Total number of persons employed |

3. Total wages paid...............................

4. Number of cases and amounts realized as—

Adults..., 
0 h ildrcn

Amounts.No. of cases.

(a.) fines

(b) deductions for damage or-loss

(c) deductions for breach of contract

• • •t » •

* • r

5. Disbursements from fine fund—

Amount. Purpose.

Rs.

i

Signature.... 

Designation
Dated 19 .
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form v.
ABSTRACT OF TUB PAYMENT

of Wages Act, 1936,
Whom the Act affects.

payment of wages to persons in this factory receiving less than

and ths Bulks made THEREUNDER.

1. The Act applies to the 
Rs. 200 a month.

2. No employed person can give up by contract,
or agreement, his rights under the Act.

Definition of Wages.
3. “ Wages” means all remuneration payable to 

his contract of employment.

It includes bonus and any sum payable for want of 
It excludes:—

an employed person on the fulfilment of

a proper notice of discharge.

the value of house-accommodation, supply of light, water, medical attendance, or 
other amenity or of any service excluded by the Governor General in Council or 
the Local Government;

(b) the employer’s contribution to a pension or provident fund;
(c) travelling allowance or concession or other special expenses entailed by the

employment;
(d) any gratuity payable on discharge.

Responsibility for and method of payment.
4. The manager of the factory is responsible for the payment under the Act of wages to 

persons employed under him, and any contractor employing persons is responsible for payment 
to the persons he employes.

5. Wage-periods shall be fixed for the payment of wages at intervals not exceeding one
month.

6. Wages shall be paid on a working day within 7 days of the end of the wage period 
(or within 10 days if 1,000 or more persons arc employed).

The wages of a person discharged shall be paid not later than the second working day after 
his discharge.

7. Payments in kind are prohibited.

Fines and deductions.
8. No deductions shall be made from wages except those authorised under the Act (see 

paragraphs 9—15 below).
9. (1) Fines can be imposed only for such acts and omissions as the employer may, with 

the previous approval of the Chief Inspector of Factories, specify by a notice displayed at or 
near the main entrance of the factory and after giving the employed person an opportunity for 
explanation.

(2) Fines—
(a) shall not exceed half-an-anna in the rupee;
(b) shall not be recovered by instalments,

imposition;
(c) shall be recorded in a register and applied to such purposes beneficial to the employed

persons as are approved by the Chief Inspector of Factories;
a child.

or later than sixty days of the date of

(d) shall not be imposed on 
10 (a) Deductions for absence from duty can be made only on account of the absence of 

the employed person at times when he should be working, and such deductions must not 
exceed an amount which is in the same proportion to his wages for the wage period, as the

period is to the total time ho should have been at work.
concert, absent themselves without

time he was absent in that
employed persons, acting in . .

notice, the deduction for absence can include wages for eight(b) If ten or more 
reasonable cause and without due 
days in lieu of notice, but—

deduction for breaking a contract can bo made from a porson under 15 or a(1) no
woman,
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(2) there must be , • , {orms part o! the contract of employment a provision in wntmg ww iutCntion to cease work not exceed! ’ 
requiring that a specific period ot noU^ omployer has to give to discharge a

ays or the period of noace that wages may be deducted m lien
worker, must be given to the employer
of such notice.

mg15

.. (3) The above provision must be displayed at or near the main entrance of the factory

(4) No deduction o£ this nature can be made until a notice that this deduction is to bo
made has been posted at or near the main entrance of the factory.

(5) No deduction must exceed the wages cf the employed person for the period by which
the notice he gives of leaving employment, is less than the notice he should give 
under his contract.

11. Deductions can be made for damage to or loss of goods expressly entrusted to an 
employed person or for loss of money for which he is icquiied to account, where such damage 
or loss is due to his neglect or default.

Such deduction cannot exceed the arncuut of the damage or loss caused and '*an be made 
only after giving the employed person an opportunity for explanation.

12. Deductions can be made, equivalent to the value thereof, for house accommodation, 
amenities, or servi.es (other than tools and raw material) supplied by the employer, provided 
these arc accepted by the en ployed person as a part of the terms of his cmplo) ment and have 
in the case of amenities and services been authorised by order of Government.

be made for the recovery of advances, or for adjustment of over-13. («) Deductions can 
payment of wages.

(b) Advances made before tho employment began can only bo recovered from the first 
payment of wages for a‘ complete wage-period but no recovery can be made of advances given lor travelling expenses bcfcorc employment began. given

Advances of unearned wages can be made at the paymaster’s discretion during 
ploy ment but must nut exceed the amount of two months’ wrages without the permission ofGffi

an Inspector.
These advances can be recovered by instalment ^S2 ,/3rf'w if ^ ~ t" X.TK
14. Deductions can be made for subscription to and for rc-paymcnt of advances from any recognised provident fund. J

Government or to the portal insm^nc^^Tb^c^tr'aSy^co^dT016^ ’ approved bb the Local 
Government. ‘ ^ editions imposed by tho Local

Inspections.

10. An Inspector can outer cn any premises, and can exercise powers of insnection
(including exannnatron of documents and taking of evidence) as hc may deem nocGs.A._carrying out the purposes of the Act. ^ tor

Complaints of deductions or delays.
17 (1) Where irregular deductions arc made from wages or delays „ an employed person can make an application in the nre-HKod r 7 \ pa>'mcnfc take place Authority appointed by the Local oLmment £^0^ 'ZaJ”6 to" the

this pc nod may be rejected unless sufficient cause for the delay is shown kyed be>'ond

(2) Any legal practitioner, official of a registered trade tother person acting with the permission of the Authtity can make “hc^en0" the Act> or
au employed person. / maKC thc complaint on behalf of

(3) A single application may be presented by on bobnlf p belonging to the same factory the payment of whose’ wages has been’deTayedUUmber °f

Action by the Authority.

persons

18. The Authority may award compensation to the employed person in addition to 
oidering the payment of delayed wages or the refund of illegal deductions.

If a malicious or vexatious complaint is made, the Authority may impose a r>e„Qn„ . 
exceeding Rs. 50 on tho applicant and order that it be paid to the employer. F P lty not
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Appeal against the Authority.

19. An appeal in the prescribed form against a direction made by the Authority may be 
preferred, within 30 days to the District Court:—

(a) by the paymaster if the total amount directed to be paid exceeds Rs. 300;
(h) by an employed person, if the total amount of wages withheld from him or his 

co-workers, exceeds Rs. 50;
(c) by a person directed to pay a penalty for a malicious or vexatious application. 

Punishments jor breaches of the Act.
20. Anyone delaying the payment of wages beyond the due date, or making any 

unauthorised deduction from wages is liable to a fine up to Rs. 500, but only if prosecuted 
with the sanction of the Authority or the Appellate Court.

21. The paymaster who,—
(1) does not fix a wage-period, or
(2) makes payment in kind, or
(3) fails to display at or near the main entrance of the factory this Abstract m English

and in the language of the majority of the employed persons, or

(4) breaks certain rules made under the Act, 

is liable to a fine not exceeding Rs. 200.
A complaint to this effect with his sanction.be made only by the Inspector, orcan

By order of the Governor,
C. G. NAIR,

Secretary to Government.A

—f

'

y. '

I'

, proas Officer, Govt. Press, O.G. S2—265-20-2-1937.Printed and published by V. M. Money; - Cuttack :


